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The issue relates to the Cenvat credit of GTA services availed on outward 

transportation of goods. The applicants are claiming that the goods are sold on FOR 

basis.  

 

2. Ld. Counsel submits that the issue is squarely covered by the earlier decision 

of the Tribunal as well as by the circular of CBIC no. 999/6/2015-CX dated 

28/02/2015. The Tribunal in the similar matters have remanded the case to 

Adjudicating Authority to verify the claim made by the appellant therein and to 

allow the credit if the goods are sold on FOR basis. Relying on the decision in the 

case of Ultratech Ltd. 2019 (2) TMI 1487. 
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2. I have gone through rival submissions. Considering the submissions made by 

both the sides, I find that the issue is squarely covered by the earlier decision of 

the Tribunal in the case of Ultratech Ltd. (supra) as well as by the circular of CBIC 

in circular no. 999/06/2015-CX dated 28/02/2015. Accordingly, the impugned order 

is set aside and the matter remanded to Original Adjudicating authority to decide in 

terms of the circular. The appeal is allowed by way of remand.   

(Dictated and pronounced in the open court) 
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